GOVERNMENTOF INDIA
MINISTRYOF FINANCE
DEPARTMENTOF FINANCIAISERVICES

LOK SABHA
UNSTARREDQUESTIONNO:2968
TOBE ANSWEREDON THE 3¢ AUGUST2018/SHRAVANAI2, 1940 (SAKA)

QUESTION
REPAYMENT OF LOANSBY INDUSTRIES

2968: SHRIA.T.NANA PATIL:
DR.BANSHILAL MAHATO:

Willthe Ministerof FINANCEDbe pleased to state:

a) the number of industrialistsavailed loans by banks/Governments,State/UT-wis
includingChhattisgarh;

b) whetherthese industrialistare makingtimelyrepaymentof the loan instalments;

¢) if not, the details of such industrialistswho are defaulting/notrepayingthe loan
instalmentsand havingoutstandingamount,bank,State/UT-wise;

d) whetherthe Reserve Bank of India has orderedto recoverthe amountof loan from
such highlyindebtedindustrialists/industriesf so, the detailsthereof;and

e) the action taken/proposed to be taken by the Government against such
industrialists/industrieso recoverthe outstandingloan, industry-wise?

ANSWER
To be answered by
THEMINISTEROF STATEIN THEMINISTRYOF FINANCE
(SHRI SHIVPRATAPSHUKILA)

(2) and (b): Reserve Bank of India (RBI) has apprised that requiredinformationis not
available. However, RBI has informed that as per returns submitted by Schedulec
Commercial Banks (SCBs), as on 31.3.2018, 91,116 borrowers were having credit
exposure of Rs. 5 crore and above, out of which, accounts of 7,960 borrowerswere
classified as non-performingassets (INPAs).

(c) RBI has informedthat under the provisionsof section 45E of the Reserve Bank of
India Act, 1934, RBI is prohibited from disclosing credit information.Section 45E
providesthat credit informationsubmittedby a bank shall be treatedas confidentialand
not to be publishedor otherwise disclosed.

(d) Underthe provisionsof section 35A A of the BankingRegulationAct, 1949, RBI has
directed banks to file insolvencyapplicationsagainst 39 large borrowers. Accordingly
cases have been filed under the Insolvencyand BankruptcyCode, 2016 (IBC) before the
NationalCompanylLaw TribunalNCLT)in respect of the said borrowers,whichinvolve
an amountof aboutRs. 2.69 lakhcrore of funded exposure (as of December2017). RBI
has also issued a revised frameworkfor resolutionof stressed assets, which provides for
time-boundresolutionof high-valuestressed accounts.



(e) A numberof measureshave been takento expediteand enable resolutionof NPAsof
Scheduled CommercialBanks. IBC has been enacted to create a unified frameworkfor
resolvinginsolvencyand bankruptcymatters.Underthis, by adoptinga creditor-in-saddl
approach, withthe interimresolutionprofessionaltakingover managementof affairs of
corporatedebtor at the outset, the incentiveto resort to abuse of the legal system has
been taken away. This, coupled with debarment of wilful defaulters and persons
associated with NPA accounts from the resolutionprocess, has effected a fundamenta
change in the creditor-debtorrelationship.The Banking RegulationAct, 1949 has been
amended to provide for authorisationto RBI to issue directionsto banks to initiatethe
insolvencyresolutionprocess under IBC. As per RBI’s directions,cases have been filed
under IBC before the NCLTin respect of 39 large defaulters,involvingfunded exposure
amountingto aboutRs. 2.69 lakhcrore (as of December2017).

The Securitisationand Reconstructionof Financial Assets and Enforcementof Security
Interedt Act, 2002 has been amended to make it more effective with provisionfor three
months imprisonmentin case the borrowerdoes not provide asset details and for the
lender to get possession of mortgaged property within30 days. Also, six new Debts
RecoveryTribunalshave been established toexpediterecovery.

In addition, under the PSBs Reforms Agenda, PSBs have created Stressed Asset
Managementverticalsfor stringentrecovery segregated pre- and post-sanctionfollow-ug
roles for clean and effective monitoringinitiatedcreationof online one-time settlemen
platformsand committedto monitoringlarge-valueaccounts by tyingup with Agencies
for SpecialisedMonitoringfor loans of Rs. 250 croreand above.
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